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(2024) 02 MP CK 0027
Madhya Pradesh High Court (Indore Bench)
Case No: Miscellaneous Criminal Case No. 6092 Of 2024

Sanjay @ Chandrakant APPELLANT
Vs
Alpana @ Chandrakala RESPONDENT

Date of Decision: Feb. 9, 2024
Acts Referred:
+ Code Of Criminal Procedure, 1973 - Section 482
Hon'ble Judges: Vijay Kumar Shukla, |
Bench: Single Bench
Advocate: Raghvendra Singh

Final Decision: Disposed Of

Judgement

Vijay Kumar Shukla, J

1. This is petition under Section 482 of Cr.P.C for restoration of Criminal Revision
N0.5782/2023 which was dismissed on account of peremptory order dated 4/1/2024.

2. In view of the reasons stated in the petition, this Court find that there is sufficient
reasons for non compliance of peremptory order.

3. Accordingly, the petition is allowed and the office is directed to restore Criminal
Revision N0.5782/2023 to its original number.

4. A copy of this order be kept in the record of the said Revision.

5. With the aforesaid, the petition is disposed off.
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